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O R D E R 

05.07.2019   As the appeal has been filed at the instance of the Corporate 

Debtor (M/s. H.M. Industrial Private Ltd.) which is not maintainable in the light 

of the decision of Hon’ble Supreme Court in “Innoventive Industries 

Ltd. v. ICICI Bank”  - (2018) 1 SCC 407] (Para 11), the learned counsel for the 

Appellant sought permission and allowed to file an application for substitution 

by one of the Shareholder/Director of ‘M/s. H.M. Industrial Private Limited’ as 

Appellant and transpose the Corporate Debtor (‘M/s. H.M. Industrial Private 

Limited’) through ‘Interim Resolution Professional’ as 2nd Respondent in place of 

the ‘Interim Resolution Professional’ and will make necessary corrections.  The 

substitution application be filed within a week. 

 Post the case ‘for orders’ on 15th July, 2019 along with the petition for 

substitution, if any. 
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